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(Per B.S.Hegde, Member(J)).

_ VHeard applicént in person and
Mr.S.S.Karkera for respondents No,l & 2.

2. On the last occasion it was observed
that memorial mede to the President on 9-2-95
is not yet disposed of. Applicant was further
directed to make C.G.M.,Maharashtra Circle as
respondent No.3., Applicant has carried out the

correction and notice has been issued.

3. Respondents vide their letter dated

1=2-9% to the applicant directed to make a

Memorial to the President. Accordingly he made

a3 memorial to the President on 9-2-95.

4, In the facts and circumstance of the

case it would be apprépriate to direct the respondents
to pass an appropriate. order on the pending

Memorial to the President within two months from

%%%2,, 2/

\



the date of communication of this order.

5, The 0/A. is disposed of with no order

as to costs.
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